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BEFORE THE NATIONAL GREEN TRIBUNAL, 

In the matter of: 

Chander Prakash 

PRINCIPAL BENCH AT NEW DELHI 

Versus 

Haryana State Pollution Control Board & Others 

MOST RESPECTFULLY SHOWETH: 

PRELIMINARY SUBMISSIONS: 

Original Application No. 677/2024 

() 

Applicant 

REPLY ON BEHALF OF RESPONDENT NO. 2, 3, 4 AND 5 

Respondent 

1. That present application has filed by the applicant alleging illegal 

feling of trees in land belonging to the vllage Panchayat, Ahmedpur in 
violation of Rules and Regulations. 

2 That present reply is being filed through Satish Kumar, HFS, 

Divisional Forest Officer, Sirsa who is authorized and competent to file the 
same on behalf of answering respondents. 

3. That it is humbly submitted that regulatory mechanism in place in 

State of Haryana w.r.t. felling of trees is as under: 

Section 3 of the Punjab Land Preservation Act, 1900 
(here-in-after referred to as Act, 1900) makes provision 
for notification of areas under the said Act. Further, the 
Act, 1900 empowers the State Government under Section 

4 to regulate, restrict or prohibit, by general order or 
special order, with in notified areas, certain matters. 
Similarly, under Section 5 of the above Act, the State 
Government is empowered t0 regulate, restrict or prohibit, 
by general order or special order, within notified areas, 

certain other matters. The provisions of Section 3 and 
Section 4 of the Punjab Land Preservation Act. 1900 are 
reproduced hereunder for kind perusal of this Hon'ble 
Tribunal: 

"Section 3 Notification Areas: It reads as "Whenever it 
appears to the State Government that it is desirable to 
provide for the Conservation of subsoil water or the 
prevention of erosion in any area subiect to erosion or 
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likely to becone liable to erosion, such Government may 
by notification make a direction accordingly. 

Section 4 Power to regulate, res trict or prohibit, 
by general or special order, within notified areas, 
certain matters. It reads as "In respect of areas notified 
under section 3 generally or the whole or any part of any 
such area the State Government may by general or 
special order, temporarily regulate, restrict or prohibit 

The clearing or breaking up or cultiva ting of land not 
ordinarily under cultivation prior to the publication of the 
notification under section; 

The quarrying of stone or the burning of lime at places 
where Such stone or line had not ordinarily been so 
quarried or burnt prior to the publication of the notification 
under section 3; 

The cutting of trees or timber, or the collection or removal 
or subjection to any manufacturing process, otherwise 
than as described in clause (b) of this subsection of any 
forest-produce other than grass, save for bona fide 

domestic or agricultural purposes of right-holder in such 
area; 

The setting on fire of trees, timber or forest produces; 

The admission, herding, pasturing or retention of sheep 
goats or camels: 

The examination of forest-produce passing out of any 
Such area; and 

2 

The granting of permits to the inhabitants of towns and 
villages situated within the limits or in the vicinity of any 
such area, to take any tree, timber or forest produce for 
their own use there from, or to pasture sheep goats or 
camels or to cultivate or erect buildings the re in and the 
production and return of such permits by such persons, 

It is further submitted that, the Govt. of Haryana issued 
notification No. S.o.121/PA.2/1900 /S4/97 dated 28 November 

1997 under section 4 of the Act, 1900 prohibiting the following 
acts for a period of 15 years in the areas lying on north side of 
metalled and un-metalled road from Kalka connecting 

Chandigarh, Panchkula, Ramgarh, Raipur Rani, Naraingarh, 
Sadhoura, Bilaspur, Chhachhrouli, Dadupur upto the Yamuna 
river near villages Nathanpur and Lakur falling in Tehsils Kalka, 

Naraingarh and Jagadhari for giving effect to the purposes of 
the Act, 1900: 
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"The cutting of trees or timber except Eucalyp tus and 
Poplar or the collection or removal or subjection to any 
manufacturing process, of any forest produce other than 
flower, fruit and honey, save for bonafide domestic or 
agricultural purposes or for purpose of the right Solders in 
the land, provided that the owners of the land may sell 
trees or timber after obtain ing a permit to do so from the 
Divisional Fore st Officer, of the concern ed division, such 
permit will prescribe such conditions for sale as may from 

A copy of Notification dated 28 November 1997 
issued Under Section 4 of the Act, 1900 is enclosed 
herewith as Annexure R/1. 

After expiry of the above mentioned notification, 
fresh Notification dated 04 January 2013 under Section 4 
has been issued by the State Government. The said 
notification continued till date only for the area specified 
therein. A copy of Notification dated 04 January 2013 
issued Under Section 4 of the Act, 1900 is enclosed 
herewith as Annexure R/2. 

The land in question does not fall under the abovementioned 
areas specify Under Section 4 of the Act, 1900. 

(ii) That any non-forest activity including feeling of trees over 
the land having status of forest requires prior permission 
under Forest Conservation Act, 1980. The land in question 
does not fall within the definition of forest' under any of 
the enactment. Thus, Forest Department is not having any 
authority or jurisdiction to stop private individuals from 
felling the trees from the land owned by them, except 
wherever there is a specific provision to seek prior 
permission from the competent authority. 

(iii) That in compliance of the order dated 01 July 2022 
passed by this Tribunal in 0.A. No. 374 of 2022 titled as 
'Green Earth Vs. Deputy Commissioner, Kurukshetra and 
others', the Development and Panchayats Department, 
Haryana has issued order dated 27 August 2023, whereby 
mechanism has been notified for felling of trees on private 
lands under the rural area of Gram Panchayats. A copy of 
order dated 27 August 2023 issued by the Development & 
Panchayat Department vides endst. dated 05 September 
2023 is annexed herewith as Annexure RI3. The felling of 

trees in the present case is covered by the order dated 27 
August 2023 issued by the Development & Panchayat 
Department vide endst. dated 05 September 2023. In 
present case, felling of trees has been caused though 
Haryana Forest Development Corporation (HFDC) which 
has filed its separate reply along with relevant documents 

time to time appear necessary in the in terest of forest 
Conservancy." 
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I.e. copy of letter of BDPO, resolution of Gram Panchayat, 
Marking List, agreement etc. 

That vide letter dated 09.10.2023, General Manager, 
HFDC, Sirsa has informed the Deputy Commissioner, 
Sirsa that after felling of 29 trees, agreement w.r.t. felling 
of remaining trees has been cancelled and felling of 
remaining trees has been stopped. 

PARAWISE REPLY: 

That para No.1 of the application are wrong and denied to the extent 
those are contrary to matter of record. The contents of preliminary 
submissions are being reiterated. 

That para no.2 of the application is wrong and denied to the extent 
those are contrary to matter of record. 

IV. 

That para No.3 of the application are wrong and denied to the extent 
those are contrary to matter of record. The description of Respondent No.2 
is deficient and improper. 

Sub parawise reply is as under: 

A. That content of para No.4-A of the application is wrong and denied. 
The contents of preliminary submissions are being reiterated. 

B. That content of para No.4-B of the application is wrong and denied. 
The applicant is put to strict proof of the same. The contents of 
preliminary subnissions are being reiterated. 

C. That in reply to contents of para No.4-C of the application, it is 
submitted that allegations made in para under reply don't relate to the 
answering respondents, however, contents of preliminary submissions 
are being reiterated in response to para under reply. 

D. That in reply to contents of para No. 4-D of the application, it is 
submitted that allegations made in para under reply don't relate to the 
answering respondents, however, contents of preliminary submissions 
are being reiterated in response to para under reply. 

E. That in reply to contents of para No.4-E of the application, it is 
submitted that no complaint has ever been received in the office of 
Respondent No.3 and 4 as alleged in this para. The contents of 
preliminary submissions are being reiterated. 

F. That content of para No.4-F of the application does not relate to 
Respondent No.3 and 4. The contents of preliminary submissions are 
being reiterated. 

G. That contents of4-G of the application does not relate to Respondent 
No.3 and 4. The contents of preliminary submissions are being 
reiterated. 

H. That content of para No.4-H of the application is wrong and denied 
except those are matter of record. The contents of preliminary 
submissions are being reiterated. 

I. That content of para No.4-1 of the application is wrong and denied 
except those are matter of record. The contents of preliminary 
submissions are being reiterated. 
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J. That content of para No,4-J of the application is wrong and denied 
except those are matter of record. The contents of preliminary 
submissions are being reiterated. 

K. That in reply to contents of para No.4-K of the application, it is 
submitted that as per applicant authority vests with the Haryana 
Forest Development Corporation (Respondent No.7). It is Respondent 
No.7 through whom, felling of trees has been caused. 

L. That in reply to contents of para No.4-L of the application it is 
submitted that District Forest Officer has no concern or connection 
with the subject matter of the present application as the trees in 
question which allegedly shown to be illegally fell/cut/sell are not 
belongs to Forest department as the trees in question were neither 

notified under Haryana Government nor the same were the part of 
protected forest and the same also does not cover under the P.L.P.A. 
ACT 1900. 

M. That in reply to contents of para No.4-M of the application, contents of 
preliminary submissions is being reiterated. 

N. That in reply to contents of para No.4-N of the application, the 
contents of preliminary submissions are being reiterated. 

0. That content of para No.4-0 of the application does not require 

specific reply in light of preliminary submissions. 

V. GROUNDS 

In view of contents of preliminary submissions and parawise reply, no 

ground is made out to file the present OA against the answering 
respondents. The grounds raised by the applicant are untenable and liable 
to be rejected. 

Reply to Prayer Clause 

In view of the facts and circumstances mentioned herein above, present OA 
is not maintainable and sustainable qua the answering respondents and 
same is liable to be dismissed qua answering respondents. 

Place: 
Date: 

5 

Divisional iorest Officer, 
Sirsa, District Sirsa 

(For Respondent No. 2, 3, 4 and 5) 
SATISH KUMAR, HFS 
Divisional Forest Officer 

Sirsa Forest Division, Sirsa 

Sirsa
30.01.2025
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In the matter of: 

Chander Prakash 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

2. 

PRINCIPAL BENCH AT NEW DELHI 

Haryana State Pollution Control Board & Others 

Verification: 

NOk 

tish*Kumar, HFs, Divisional Forest Officer, Sirsa, District Sirsa, do 
ereby sqlemnly affirm and declare as under: 

Yhat deponent is well conversant with the facts of the above case and 
is also competent to swear this affidavit. 

Versus 

That facts stated in the reply to the application is verified to be correct 
as per my knowledge and information derived from official record. Reply has 
been drafted under my instructions. 

Certied that above 
declare 

AFFIDAVIT 

been made 
before me byS 

Original Application No. 677/2024 

who has beer, 
identified by $h, 

he 
seemed to 

undorstand the a 

Applicant 

Verified that contents of the above affidavit are true and correct 
as per my knowledge and information derived from official record. No part of 
it is false and nothing has been concealed there from. 

Respondent 

& read over & explained to him o 
hoy 

Manta Bano Adyo9c: 

Deponent 
SATISH KUMAR, HFS 
Divisional Forest Officer 
Sirsa Forest Division, Sirsa 

Deppnernt 
SATISH KUMAR, HFS 
Divisional Forest Officer 

Sirsa Forest Division, Sirsa 

ATESTED 
Oncbrnñissisner 
Distt Court. Sirse 
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HARYANA GOVT GAZ. (EXTRA), NOV. 28,1997 
(AGAIN .7.1919 SAKA) 

[Authorised English Translation] 
HARYANA GOVERNMENT 
FOREST DEPARTMENT 

No. S.O. 121/P.A. 2 

ORDER 

Dated 28, November, 1997 

a) 

1900 /s.4/97:- Whereas, 
Governor of Haryana is satisfied after due enquiry, that 
the regulations, restrictions and prohibitions 
hereinafter contained are necessary for the purpose of 

the 

Now therefore, in exercise of the powers conferred 
by section of the said Act, and in Suppression of 

Haryana Government, Forest Department Order No. S.O. 
130/P.A/,2/1900/S 4/1995, Dated the 16th November, 1995, 
the Governor of Haryana hereby prohiits the following acts for a period of fifteen years with effect from the 
date of publication of this Order in the official 
Gazette, in the area more particularly specified in the 
schedule given below, which has been notified under 
section 3 of the said Act, vide Haryana Government, Forest Department, 
Notification No. S.o.113/P.A. 2/1900/s. 3/97, date the 17 th 
November, 1997. 

The cutting of trees or timber except eucalyptus and poplar the collection removed Or 
subjection to any manufacturing process of any 
forest produce other than flower, fruit and honey, 
save for bonafide. 

domestic or agricultural purposes or for purpose of the 
rightholders in the land, provided that the Owners of 
the land may sell trees Or timber after obtaining a 
permit to do sO from the Divisional Forest 0fficer, of 
the concerned division, such permit will prescribe such 
Conditions for sale as may from time to time appear 
necessary in the interest of forest Conservancy. In 
notified are of Panchkula District, Ambala District and 
Yamuna Nagar District of the State of Haryana, Specified in the below mentioned schedule, Khair trees 
(acacia Cotechu) shall be purchased solely by Haryana 

Forest Development Corporation limited at the prices fixed by the Board of Directors of the Haryana Forest 
Development Corporation Limited. 

C 

Divisionar Yorest Officer 

Sirsa Forest Division Sirsa 

giving effect to the Punj ab land preservation Act, 1990. 
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District 

Panchkula 

Ambala 

Y/Nagar 

Faridabad 

Gurgaon 

Mohindergarh 

Rewari 

Bhiwani 

SCHEDULE 

Tehsi1 

Kalka 

Naraingarh, 

Jagadhri 

Ballabgarh 

Nuh 

Ferozepur Jhirka 

Gurgaon 

Sohna 

Pataudi 

Narnaul 

Mohindergarh 
Rewari 

Bawal 

Kosli 

Dadri 

Bhiwani 
Loharu 

Villages 

D 

Area lying on North side of 
mettaled & unmetalled road 

connecting Chandigarh 
Panchkula, Ramgarh, Raipur 

Rani, Naraingarh, Sadhaura, 
Bilaspur, Chhachrauli, 
Dadupur, and reaching 
Jamuna river near Villages 

Nathanpur and Lakur. 

Area lying on western side 
of Delhi-Ballabgarh road 
and northern side of 

Ballabgarh-Sohna road. 
Areas lying on western side 
of Delhi-Alwar road. 
All revenue estates of 

Ferozepur Jhirka Tehsil. 
All revenue estates of 

Gurgaon Tehsil. 
All revenue estates of 
Sohna Tehsil. 

All revenue estates of 
Pataudi Tehsil. 
All revenue estates of 
Narnaul Tehsil. 

All revenue estates of 

Mohindergarh Tehsil. 
All revenue estates of 

Rewari Tehsil. 
All revenue estates of 

BawalTehsil . 
All revenue estates of 
Kosli Tehsil. 

Areas lying on western side 
of Dadri, Bhiwani, Tosham & 
Hisar Road. 

S. K. MAHESHWARI, 

8 

Commissioner and Secretary to 
Government, Haryana, Forest Department 

Divisior.a Offcer 
Sirsa Fore st'Division Sirsa 

151



HARYANA GOT (GAZ. JAN. I5. 2013 

PAUS. 25 1914 SAKA) 

(Authorised Englist. Transluion! 

HA RYANA COVERNMENT 

FOREST DEPARTMENT 

Notificatíon 

25 

The 4th Januery. 2013 

No. S.O. &/P.A. 2/1900/S. 4/2013.-Wherees the Governor of Heryanz is 

sstisfied. atier due cnquiry. that thec regulation. restrictíons and prohioitions 

heeinetter contined are nccessary for thc purposc of giving cffect to tie provisions 

zhe Puajzb Land Preservation Act. 1900 (Punjab Act 2 of 1900): 

Vou.therefore, in exercise of powers conferred by Section 4 of the said ACL 

t Cihur Haryane kereby prohibits the folloing acts for a perind of frcer 

n wheiies trm he dete of publication of this order in thc OfficrzlI Gezete in 

the 2rezs in0:e particularly specified in the Schedule given beluw. whizh hes been 

rifie
 under Stetion 3of the said Act. yide Haryzna Governmen.. Fozest 

Depment. NotYicztion Ne: S.0. &1/P.A. 2/1900/S. 3/2012 dgted the 

ej The cuting oi rees or timber exccp: Eucalytus. Popt tr, Bakain. 

Bambo, Tu, Amrood 2nd hilenthus or the collectisn s semova 

u subjection to any manuecturing process. of any fo:est procuce 

oher than loweT. íruit 2nd honey. Save for bona fde d rnestic cr 

agriculrúrai perooses of the righ-holders in the l2nd. proV:ded 

tGat the owners of the land may sell trces or timber aiter ob2ining 

IpermiL to �e-SOis he Di isonal Iuest Officer of thencerne 

diisionsSych:permit wil! prescribe sucli Condilcns is eie s 

msy, OT US!e oimt. 3ppc2r nccesS2ry in the iileres! of o! 

COrservancy. The farmers of the Sute shall be iberty to Khzis 

trees to 2ny 
peson/zgency/Haryana Forest Develapme: 

Coreorauor Limi!ed o! their choice so as to enable titin o ga 

recinert:ve piice of tner protucLs provitfed that ihe NrErS 0Í 

the iand may se!! he Kiair rces after obia:ning a permit o do so 

from the Divisinnal Forest O:fcer concermcd. 

Divis1onal Forest Officer 
Sirsa Forest Division Sirsa 
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Pankul 

Amhaia 

Yamuna Nagar 

Tehs) 

Ralhu 

Panehkula 
Naraimgurh 
Jagadhari Chhachhrauli ) 
Ballabgrh Fundabud 

(iurgaon 
Sohna 
I'uuudi 
Nrnaul 

Muhindcrgarh 
Rewari 

IlANYANA OO1"". 0AZ, JAN. 8, 2013 
(PAUS. I8. 1934 SAKA) 

Nuh 
Terozepur Jhirka Al Revcnuc Estatcs of Ferozepur Jhirka Tchsil. 

Areus lying.on.western side of.Delhi,Alwar road. 

Bawal 
Kosli 

Nadri 
Bhiwuni 

I.oharu 

SCHEDULIE 

Village 

Arcas lying bm North side of mctalled & unnctallcd rou1 
connecting Chandigarh, Panchkula. Rangarh, Raipur Runi. ~ Naraingurth. Sadhauru, Biluspur. Chhachhrauli, Dadupur and reaching Jamunn river near villages Nathanpur and I.akur. 
Areas lying on wcst�tn side of Delhi-Ballabgurh road and northern roud and northérn side of Bullabgarh-Sohng road: 

All Revcnue Estates of Gurgon T'chsil. All Revenuc Estatcs ofSohna Tchsil. "AN:Revcnue Estares of Pataudi Teisi. Ail ReveLue Estalcs of Narnaul Tchsil. All Revenue Es1ates of Mohindergarh"lehsil. AW Revenue Estales of Rewuri Tehsil. A|| Revenue Estates of Bawal Cclhsil. Al RÁvenue L'states of Kosli Tchsil. Areas lying on ivestern side of Dadri, Dhiwani, 'l'oshan & H.sr 

KRISHNA MOHAN, Additional Ghiet' Secreary to Ciòvernment Haryna. Furest Departnent. 

Divisional Forest Officer 
Sirsa Forest Division Sirsa 
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Dvclomnet of Scial wsty is one of tlhc duies ofa (irun Panchayat as pruided in Scctim 
\et the lars una lPuchavath Rj At, 1994. irum Palchayals are required tu prunote und develop 
Ml toelry utln their juisdiction, lo repulite the cuting of trees on private hnl in such arecas, it 

as en dvndel hy Siate iovernent that te Cinn anchayaf miay allow euting of trces on pritats land onl in the nannct wesnh tecoalle 

d 

The aydiast ay subrnit an arleatin to she (iran P'anchayat os Grann Sahs for culting od 
Te Saanh shall nntediatety ge the relimiury iusywetin done In cae the projk1sal is M 

w! lo ustid, the sme is to h tcisted at tis tevgl inell and tf lis fomd to te il cae or if i 
ali ithin the valegoties u detaulol bek, i soll e coistdered und deeided by the itm 
Tat hisat Citan1 Pastubat hall h mtent to apove the cutting o! scti ttee. The entite 

. 

(hatulgarh 

Annes-R3 
Develupment and e ayats Depurtment Huryana 

m. 
n 

Dieawd (hank o! divgnse and estet) ree. 

Roat bla kage anl canstilutes ahsiws U lailic. 

h Lacks mechanical s#enyth 

ORDER 

Leaning ad sing kanpe te lile or ruerty. O atute (l estimated age is beyod tvc rotulun eind). (itcal root zne is cvervd with cuncrele (o splhyxiution) llollowwy inltce 

A SiiicuBiurally malurc trees. i Oneven canoy weights. 

as n tle ma trusk, duse lo fungi Iemute untestatte in lice. 

Suitable for ttansplantatin 
Ihnatens hte or poperty ot cflects public silci_. 

bn cse the lrev does mt tall in any of the above nxntioned cotcgories, te (Giran Panchayat sill 
have wek the opnion of the Biodiveniy Mangement Conmnitee (94C) consttutgd at the 

imba at level n the veogieal kalue of the uce helore altovNiag its cuting. If tequted jont 
tNN can don by the Cirant Paihayut nd thie liMC. (On the Iis ue jont snypectus repon, the 
ttam l'Hichuyat slall consder and na allos he wquest of the appteUt lor cutting ut trñe subjet to 
ie todtits that tle erson on whose lond the rc slands, shall cunnit to plant atfcu 3 recs of ttie 
ndigcious species / vety and alse protect und envure iheir cunsrvastion lor atlcast 3 years. In case the 
Icust of the pplicana is rejected hy the Ciran Panchayal, the plican may apprch the RD) 

PetuinsO) tir telfing « hws within the juialiction of the rret Departmçnt slatt b gnen 

Addilioal Chic> Suereury Ciowument of l lary, anti 

Lats. Ns GA-2.202 26 84 aluy ats leparunent, C'hunicsth 

rinfionhatun and nenesary tsn: 

All the Derpay C'ommissiun<s, Ilat t 

| Tb Addtohtl (hic Scest. (iost. n laryan. ninne. Fun ADd Wikllite 

Dptet 

4 i the t ht secuitve Olicrs, Zii Paristal tlaryana, 

Anil Malik. 1AS 

111 tise stries Descopknt ud Panchayaa (0ticers, llurya 

1 tie ftik Devehip1nent asul 'nchayu licers, Hacyatna 

Iputy SuNtlkuu (Licneral) 
Addiul Chict Secntary (ibv snnl ot llay an 
IDevelupnt & Paxhuyats (epartmcay grh 

Dvisionaf Forest Officer 
Sirsa Forest Division Sirsa 

pln shall x colet uithn l0 days. 
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